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PAPERS LAID ON THE TABLE—
contd, e e e

P

Increase in the export duty on coffee

THE VICE-CHAIRMAN (SHRI
SYED RAHMAT ALJI ): Now papers
- to be laid on the Table. Shri 8. M,

Krishna, . i

SHRI S. M, KRISHNA: Sir, 1 beg
to lay en the Table of the House, a
copy each (in English ang Hindi)
Ministry of Finance (Department of
Revenue) Notification No. 122/84-
Customs, dated 7th May, 1984 re-
garding increase in the export duty
on coffee from Rs. 530 per quintal to
Rs. 640 per quintal, [Placed in library.
' See No. LT-8328/84]

\

THE MOGUL LINE LIMITED (AC-

QUISITION OF SHARES) BILL, 1984

THE VICE-CHAIRMAN (SHRI
SYED RAHMAT ALI): Now Minister
for Shipping and Transport,

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI K. VIJAYA
BHASKARA REDDY): Sir, with your
permission, I move:

“That the Bill to provide, in pub-
lic interest, for the acquisition of
certain shares of the Mogul Line
Limited in order o serve petter the
shipping needs of the nation and
for matlers connected therewith of
incidental thereto, as passed by
the Lok Sabha. be taken into con-
sideration,”

Sir, the Mogul Line Limited is one
of the two public sector shipping com-
panies. Originallv, the Mogul Line
Limited was established on 2nd
August, 1877 under the name of
Bombay Persia Steam Navigation
Company. It assumed its present
name ‘The Mogual Line Limited’
on 15.12.1938. In 1958, 80 per cent of
the shareés the M,L.L. were purchased
by the erst-while Western Shipping
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Corporation Limited a Government
company. In 1962 these shares were
transferred to the President of India.
In July, 1974, another 12 per cent
shares were acquired by the President.
In May, 1982, the authorisea capi-
tal of the company was increased
from Rs. 2 crores to Rs. 25 crores, and
the paid-up capital was increaseq  from
Rs. 101.15 lakhs to Rs, 190119 lakhs.
The additional equity capital ‘was fully
subscribed by the Government, The Go-
vernment now owns 99,65 per cent of
the sharcs of the Mogu! Line Limited,
and the balance, 0.35 per cent (6707
shares) are held by private individuals
and institutions both Indian and foreign,
numbering 120. The total value of these
6707 shares is Rs. 6,70,700 at a face
valug of Rs, 100 per share,

At present the company is operating
certajin important services such as Haj
Service, Konkan Service, coastal cargo
service, Bombay-Red Sea Cargo Service
and the overseas tramp service, The com-
pany owns a fleet of 19 ships with a total
d.w.t of 3,65 lakhs consisting of 3 passen-
ger ships, 14 bulk carriers, one liner
cargo vessel and one product carrier.
Besides, five bulk carriers with a total
d.wt. of 1,35 lakhs are on order. .

The Mogul Line Ltd has been incurring
losses in itg overal| operations for the last
many years except in the years 1980-81
and 1981-82 when it earned marginal pro-
fits. The losses of the company are main-
ly due to the recession in the shipping
industry, as a result of which freight
rates have crashed to most unecono-
mic levels. The value of net assets
of the company at present, thati is.in-
vesiment and working capital, is much
less than the amount of its loan liabi-
lities, The net worth of the company
as on 31-3-1983 was negative, that is,
minus Rs. 20.74 crores.

A decision hag beep takep by the Gov-
ernment to merge the Mogul Line Limited
with the Shipping Corporatioy of India
Limited, The proposeg merger - would
enable better management of public sec-
tor tonnagé by avoiding overlapping, deve-
loping uniform specifications.  jmproving
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ing the quality of services and reorga-
nisaiion of managerial set-up and
thereby enable to serve better the
shipping needs of the nation. Before
eflecting such a merger, it is neces-
sary to acquire the private share-
holdings of the Mogul Line Limited
in the name of the President of India so
as to make the Mogul Line Limiteq a
fully-owned Government company, The
necessity to acquire the private
shares through a legislation has
arisen due to the fact that efforts
made, from time 1o time, to acquire
these by negoliatjons have, for vari
ous reasons not borne {ruit. It is pro-
posed to acquire 1he shares on pay-
ment of neminal ~ompensation of Rs.
10 each as against the face value of
Rs. 100 as they do not command any
price due to huge accumulated losses
and poor performaace of the com-
pany.

The Bill has been passed in Lok
Sabha on 24-4-1984. So, I request that
this may be taken up for considera-
tion.

The question was proposed.

THE VICE-CHAIRMAN
SYED RAHMAT ALI):
Sukomal Sen.

(SHR1
Yes’ Shri

- SHRI SUKOMAL SEN (West Ben-
gal): Mr. Vice-Chairman, Sir, at the
very outset, I would like to welcome
_ the Bill. But I wonder why there was
sg much delay and why the Govern-
'mqnt did not come with th> Bill earli-
er,” Although the share holdings of
some private hands is very insigni-
ficant in comparison with the total
holdings of the company. I do not
think it was good for the Government
“ to retain shares for such a long time.
Anyway, better late than never. But
1 am given to understand that the
Mogul Line Limited after the enact-
ment of this Bill js going to be marged
with the Shipping Corporation of India.

Now after this merger some problems .

" are definitely bound tn arise in regard
to the ‘employees seniority, pay-scales
eté.~As such the Bill is welcome but
how the Government will deal with
the 'employees problem, that is a moot
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question. Because the pay scales, se-
niority list and other benefits in the
Mogu!l Line Limited and that of the
employees of the Shipping Corpora-
tion of Indja are teially different.
After merging together these two
shipping companies, if there be any
discontentment’ among the employees
of both the Mogul Line Ltd., and the
Shipping Corporation of India regard-
ing their pay scales and seniority, 1
apprehend that the smooth working
of the shipping companied may be
hampered if these are not properly
dealt with. If these matters areleft
in the hands of the bureaucracy, I -
apprehend that the bureaucratic atti-
tude will be shown towards the ema. -
ployees grievances and they will not
be set right properly. I think the
operation of the Shipping Corpora-
tion will be in great jeopardy in
future after the merger. 1 would like
to point out in this case that not
only there are differant pay scales in
the companies but there is also one
common thing in bhcth the organisa-
tions, that is, a number of employees
were recruited on an ad hoc basis.
These employees are working at par
with the regular employees and thejr
services have not been regularised s=o
far. Moreover, the ad hoc employees
are given one-third c¢f the total pay
th'at Yis given to regular employees.
For the last few Jears the employ-
ees of the Shipping Corporation. of
India and the Mogal Line Limited
have been agitating for regularisation
of the ad hoc embloyeez. I wonder
when the workers of Mogul Line Ltd.
in Andaman ang Nicobar Islands after
failing to settle the dispute across the
table went to the court and got the
injunction The Government went to
the Division Bench of the High Court
and got a stay against the workers.
So, it is not like that the employees
fought a case against a monopoly
house and the monopoly house went
against the workers in the court and
got the stay. It is Government that has
behaved like that and has got a stay.

_ If this is the hehaviour of the Govern-

ment towards the workers. 1 appre-
hend that after the merger many
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problems will arise, Then, the Gov-
ernment may not like to solve thcse
problems amicably. There will he a
great  discontentment among the
workers, thereby huampering the
smooth functioning of the shjpping
lines. Not only in Andaman and Nico-
bar Islands hut in Bombay also the
ad hoc employees’ case has gone to
a Tribunal, In Calcutty it is under
consideratien between the cmployees’
union and the authorvjties. 1 would
like the Government 1o look into this
matter and take certain steps at the
ministerial level, so, that the things
are got left in the hanas of the bureau-
- eracy. I would like the hon. Minister
" himself to take the initiative to settle
the grievances of the employees of
both the Mogul Line and the Indian
Shipping Corporation.

Now, Sir, the Government has come
up with this Bill for the Mogul Line
-only. But there are other Shinping
lines which are in private hands and
amongs. them the Sciadiu Steamn Na-
vigation Company is the bigyest, But
what is aclually the condition of the
private shipping industry? If we take
the case of the Scindin Steam Naviga-
tion Company, the biggest of them,
we find that even this hig company is
in doidrums. What is happening there?
The Scindia Steam WNavigation com-
pany wants to show that they are
- suffering losses for the last five or six

years and showing losses in their ac-
+ counts, they are issuing retrenchment
notices to the wcrkers cnd employ-
ees. And it is reported that the Scin-
dia Sieam Navigation Company and
certain other shipping companies in
private hands are even auctioning
Indian ships at throw away prices to
internatjonal shipping lines. I feel it
is a great loss to our exchequer and
a preat loss to our national shipping
industry. So if these things g2 on in
the private shipping indusiry, labour
trouble is bound to arise in this indus-
try. The Minister has said that the
shipping industry is suffering from re-
cession. If there iy recession  on the
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one hand and, on the other, if these
companies behave 1w this way and
the workers and employees are made
discontent and they are made to agi-
tate, then I am afraid that in the face
of staff international compet.tion, our
shipping industry will ultimately
suffer. So, in the greater interest of
the nation and in the interest of our
shipping industry. 1 feel that not only
the Mogul Line but other private
shipping lines like the Scindia Steam
Navigation Company should also be
natjonalised. I demand of the Gov-
ernment that the entire shipping in-
dustry of the country should be na-
tionalised at the earliest. Otherwise
our shippipg indusiry will sufter a lot
in the near future.

)
-~

Then there is another point that T
would like to add about losses and
recession. The Minister has also re-
ferred to it. Bug what are the port
charges in our country? I find that the
port charges in our country are at the
maximum level, and at whose cost?
I fnd that it is at the cost of
our shipping industry. And whenever»
the workers and employees come UP
with some demands fcr a wage in-.
crans> the Government pleads paucity
of funds. Simultaneously they have
kept the port charges at our major
ports at the minimum level. In fact.
the commissioners of the major ports
had also recommenied that the port
charges on cargo handling can be
hiked up to 3 per cent of the value
of cargo. Now it is unly one-hundredth
of one per cent of the value of cargo
passing through the port. This policy
of the Government is actually help-
ing the foreign shipping lines, the
monopolies, who are reaping the be-
nefit of this very meagrs and low port
charge in gqur couniry. So 1 weuld
like the Government (G consider this
aspect also. I would like the Minister
to clarify why this recommendation
of the commissioners of the major
ports is not being impiemented. If the
port charges aze kept at a moderate *
level, the losses which the industry is
suffering can, to a certain extent, be
made up. With these cuggestions, - 1
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welcome the Bili. T hope that the sug-
gestiond that we bhave put forward
will be duly considered by the hon,
Minister. Thank you.

SHR]I SANTOSH KUMAR SAHU
(Orissa); Mr. Vice-Chairman, Sir, I
stand to support this Bill. The hon.
Minister, 'while speaking, has clari-
tied that this Bill is only for a limited
burpose, Though it 1s a public limited
company, only to acquire 0.55 per cent
of the shares which are hely by pri-
vate persons, ihis Bill has come. The
other point whaich is more important
is that by changing it from a private
limited company inf¢ a public limited
.company, the Government prchably
theught that the working of the Mo,
gul Line would iraprcve. But unfor-
tunately, except for two years, as he
has mentioned, this line incurred very
huge losses and the assets-ljabilities
position is nezative, or minus Rs. 20.75
crores. So, the fundamental point is
that unfortunaiely 1ihis lire nas not
been running on an economic footing.
needs revamp-
ing without which probably it will
be very difficult to fulfil our objec-
tives which have been mentioned in
the beginning—to orovide in  public
interest for the acquisjtion of certain
shares of the Mogul Line Limited in
order to serve Dbetter the chipping
needs of the country. So it is very
fundamental and we welcome this
Bill. The honourable Minister said
that it will be merged with the Shipp-
ing Corporation of India. In simple
arithmetic if you just add 1 and 1,
the figure will not get enhanced. So
1t is very fundamental that we have
fo go into the details of the working,
why it has not been on a sound foot-
ing in the past. Without a proper
analysis and without a proper remedy
it will be very difficult to improve
upon the functioning of this shipping
company. Nowadays all over the world
water transport is consideredg cheaper.
Shipping is one of the better modes ot
transport, provided we have the ne-
cessary infrastructura facilities. The
need of the hour is we have to im-
prove our water transport system. If
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we go to 'Andaman and Laccadive
Fslands we see how pecple in the tiny
islands crave for a ship which comes
once g fortnight as they have na other
means of transport there. All over
the world now they have deve-
loped the dry port system and they
have made improvements to the river
navigatjon so that water {ransport can
be made economical and cheaper
within the c. uniry. In our country the
airlines have shown a remarkable
progress. Road communication has im-
proved. But unfortunately we have
nnt progressed much in shipping line.
This needs throuchout planning and
special attention for a better future
transport so that "we can make avail-
able the cheapest possible transport.

Then, it has been very rightly
pointed out by my previous speaker,
Mr. Sukomal Sen, when this com-
pany is mergea with the Shipping
Corporation of India, the workers of
this company must have a clear-cut
idea as to their service conditions
after their merger with the Shipping
Corporation of India, because the
successful working of a company or a
public undertaking depends not only
on the managerial cadre but very
much on the willz participation of
the workers without whose coopara-
tion, wholehearted and sincere efforts,
we cannot achieve our goal. This is
one of the greatest need of manage-
ment technique of the world over.
Therefore, the Government weauld do
well to provide for appropriate rules
or appropriate provisions for the
service conditions of those workers.
Their service rules and service con-
ditions must be very clearly spelt rut
without any delay and without detri-
ment to their future. Often we have
found that even after 10, 20 years of
the merge of smaller companies with
bigger companies, appropriate pro-
visions and rules have not been made
for the workers because there is no
time-limit set to frame the rules, as a
result the workers suffer which in
turn reflects in the deterioration of
their working and ultimately the
nation suffers, The Minister has qone
well to bring this Bill in right earnest

oo -«
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to improve upon the situation of this
shipping company, The main guestion
which has been raised by the honora-
ble Member is that rules must be
framed clearly and expeditiously so
that the workers of the earstwhile
company can continue working in the
newly mergeq company with en-
thusiasm, with ambition and aspira-
tion for a better future for themselves
also. L
L - . . -
In the modern world the conception
ang ideas of shipping have changed,
bigger cargo vessels have been intro-
duced throughout the worla. Govern-
"ment of India also have tried to im-
prove upon their vessels. They have
increased the capital to Rs. 25 crores
of the mogu] line and they are eager
to, further “improve upon this. We
have to take an integraféq approach
to the development of all shipping
lines, You have to take such

4.00 P.M. a bold step,

I wish to avail myself of this op-
portunity to say something about
" major ports, Major ports are the res-
ponsibility of the Central Government,
Many of them are over congested.
They need improveni®nt and expan-
sien, - -

I will just cite one example. In oraer
to develop a good port on the eastern
side, Paradip was cohstructed. But the
dredger has been grounded and for the
last three years there has not been any
dredging with the result there is not
enough depth at the port ana when
- there is no depth bigger ships are not
coming to this port, It is not only the
people around the port qrea that suffer.
The whole nation suffers hecause pro-
ductivity has come down. Millions of
tonnes of ironore remain there as they
cannot he shipped and the poor work-
ers in the mines remain unemployed. 1
know this is not the occasion to raise
it. But I raise it just to invite the
attention of the Hon'ble Minister to
this problem so that he can look into it.

o
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With the merger of this company,

there should be improvements effected
in the managerial = techniques also.
This Bill is to be accorded welcome
and there is nothing to oppose it.
The purpose of the Bill is very laua-
able, But after merger you have to
take care to see that the inefficiency
of one unit should not spread to the
other unit. On the other hand, the
efficiency of the bigger uynit shoulda
remove the inefficiency of the other
unit so, that the whole organisation,
after merger, works most efficiently in
the interests of the nation. For this
purpose there has to be proper moni-
toring from here. Let us hope that
after merger the workers will have
more confidence in the new company.
Workers’ participation in the manage-
ment has been accepted in the labour
tripartite conference. Therefore,
there should be more an@ more parti-
cipation of workers in the management
of the new company to the ship floor
level. This will give them the feeling
that it is the nation’s property and
their own property, Whether 1t is
shipping company or any other public
sector unit, there should be good
management, Without that there can
be no improvement in its working.
With this merger I hope the new com-
pany will cater to the shipping needs
of the nation. With these words, I
support the Bill,

*SHRI M. KADHARSHA (Tamil
Nadu): Hon. Mr, Vice-Chairman, Sir,
The Mogul Line Limited (Acquisition
of Shares) Bill, 1984 is a small Bill
I extend my support to this Bill on
two counts. One is the Mogul Line
Limited will become a fully owned
Government company by the Governy
ment taking over the remaining
shares from private individuals and
institutions. Secondly, <{he Corpora-
tion of India will become the biggest
fleet owner in the world by the mer-
ger of Mogul Line Limited.

While supporting this legislative
measure, I woulg like to enumerate
certain deficiencies I have come across
in our shipping industry. In this pre-

*English translation of the original
speech delivered in Tamil,

»
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liminary remarks, the hon. Minister
of Shipping and Transport pointed
out that 80 per cent shares of this
Company had been acquired by the
Government in 1958 itself and 12 per
cent shares in 1974. Today 99.65 per
cen{ shares of this company are in
the hands of the Government, The
remaining shares which are held by
individuals angd institutions are not 1
per cent or even 0.5 per cent; it is
just 0.35 per cent. The hon, Minister
has mentioneg that in order to serve

.

better the shipping needs of the
nation these shares are also being
acquired by the Government. I am

sorry to say that the Government has
unot been able to serve the shipping
neeas with 99.65 per cent shares in
hana and now by acquiring 0.35 per
cent shares it is expected that the
shipping needs of the nation would
be serveg better. I do not give
credence to this claim because I won-
der how one will be able {o show the
way to the Heavens if he is unable to
catch the sparrow sitting on the roof
of his house.

Sir, it is mind-bogging to see the
total liability of this shipping com-
pany. The wvalue of the total assets
is Rs. 22.74 crores and the liabilities
amount to Rs. 20.38 crores. You can
imagine how efficiently the Company is
to perform 1f this much of liability is
to be wiped out, One can iry to save
himself if he is neck-deep in water, but
what can he do if the water is flowing
over the head. It is difficult for him
to survive, The losses of this com-
pany are not of yesterday’s or today’s.
They are being incurred over a long
period. If I remember correct, I
thick the hon, Minister stateg that
the Company has been incurring losses
for the last 15 years. The shares of
this company should have been acquir-
ed by the Government fifteen years
ago. It is unfortuna‘e that the Go-
vernment was in deep slumber all
these 15 years and now the sudden
awakening has prompted the Govern-
ment to take over the remaining 0.35
per cent shares! 6707 shares in the
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hand of private individuals and insti-
tutions are being taken over. Though
the value of the share is Rs, 100 each,
yet the Government will be giving Rs.
10 per share to every shareholder of
the Company. The expenditure for
acquiring the said shares will be
Rs. 67,070, The Government claims
that the actual expenditure may be
less than the above amount, as many
of the shareholders may not turn up to
loage their claim in view of the fact
that the whereabouts of some of the
shareholders are not known. 1 would
like to take this opportunity to say
that the Government should not he
reluctant to pay the full value of the
shares particularly when the expenai-
ture and the investment of the Gov-
ernment run into several thousands of
crores. The poor shareholders should
not be made to suffer.

It f=--said that recession is the main
cause for the continuing loss in ghipp-
ing industry, It is not exclusive to
India. Is such a recession not appli-
cable to, countries like Japan, Korea,
Norway and Sweden? Sir, it is
ironical that India which was a sea-
faring country many cen#uries ago
should bemoan the decline in sea
trade. The South Indian Naval Ships
had fought many successful wars in
the High Seas. They had gone to Sri
Lanka and other South-eastern

nations. Though it has not been re-
corded in our history, yet it is said
that Vascoda Gama who founda the

sea-route to India was led by a South
Indian seafarer from the Cape of
Good hope in Africa to Calicut.
India has a naval tradition of its own,
But now our sea trade is declining
fast. We have got ships, but it is
unfortunate ihat even our own ex.
ports and imporls are being done
through foreign bottoms. Our own
Central Government undertakings
engage foreign ships for their exports
and imports because they succumb to
pressures of foreign countries, This
is unfair for Inaian ships.

The hon. Minister of Shi~pin~ and
Transport 1must ensure that our coun-
try’'s exports and imports are done

w = -
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through Indian ships. We have also
not taken serious note of modernisa-
tion. Container system is the order
of the day. We have not got con-
tainers at gll. The Government mus!
expeditiously switch over to con-
in order to aftracti

'.foreign cargo also. It takes abcut two

~. “Cuddalore,

-

to three months for unloading a ship
at Madras. There is heayy congestion
at Madras Port. The  Government
must implement a well-planned
scheme {0 aevelop the small ports like
Nagapatlinam and Pondi-~
cherry, adjacent to Madras Port, so
that the growing congestion at Madras
Port can pe reduced gradually. BY
ensuring prompt loading and unload-
ing we will be able to attract more
trage. Similarly the dry dock {facili-
ties at Madras are also woefully lack-
ing at Madras Port. The Shipping

Corporation’s prestigious ship, M, V,7 !

Chidambaram is being sent to Singa-

pore for repairs. This causes un-
necessary delay. We must improve
dry dock’facilities at Madras. The

hon. Minister did say that there is a
time-bound plan for augmeniing dry
dock facilities at Madras Port. 1
want him to implement it vigorously.

« Sir, the Shipping Corporation of

Inpia is adopting different yaidsticks
for undertaking shipping business in
nsur Ports. In Calcutta Port, it has
its own office, but in Madras a pri-
vate agent has been appointed. It
the SCI establishes its own office at
Madras Port, then it will earn more
money {han what it gets at Calcutta.
The SI cannot afford to lose income
in this manner by the appointment of
private agency at lMadras. Though
Mogul Line is also a public sector
undertaking yet the scales of pay of
the employees are different from these
prevalent in SCI. Then the employees
are taken on ad hoc temporary basis
without ensuring regular income.
There is no guarantee of jobs for
them. I demand that there should be
uniform scales of pay for the em-
ployees of Mogul Line also, The em.

[RA)} . SABHA]

(Acquisition of Shares) <84

o

Bill, 1984 .

. ployees shoula be given permanent
jobs so that they are able to derive
the attendant benefits. T

Sir, we have the giani Cochin
Shipyard, 1 wani to know how many

ships have been constructed so far in
the Cochin Shipyard. It is reported
that we are not having adequate num-
ber of ships and we have placed
orders on foreign yards for about 60
shivs. Why should we not use the
facilities createa in Cochin for build-
ing ships? I want to know from the
hon. Minister {he efor?s being made
in this direction. For union torritories
like Andaman and Nicobar Islands.
the shipping services are inadequate.
The hon. Member of Parliament from
this area has pointed out in the other
House that a match pox costing 10
paise was being soid for Rs. 5 during
the recent port labour strike. The
wapping services to these islands
must be improved., I have also to
point out that generally the Haj pil-
grims are old ana most of them are
also. They * face many hard-
ships because the ships carry cargo
also. They do not have basis mini-
mum facilities. The deserve to be sent
for scrap. The ships are also old and
in disrepair. I suggest that the ships
meant for Haj pilgrimg should be
modern and fitted with ail amenities
sc that the sacreq pilgrimage being
undertaken by old men and women is
comfortable and convenient.

With these words I conclude
speech and support this Bill,

my

DR. SHANTI G. PATEL (Mahara-
shtra): Sir, the complete take-over
or complete nationalisation of Mogul
Line Limited, though belated, is a
welcome  measure. It is  being done
in public interest. J would like to
look at the whole problem or rather
the whole state of affairs in shipping
from the point of view of public in-
terest. Shipping, in which we have
invested nearly Rs. 2300 crores, is
passing through a very critical phase.
1t is passing through what is called
recession, It is something which is
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pervading the whole worla, and India
is not an exception. But this parti-
cular situation is leading to certain
very serious consequences, and we
have to see that we are able to come
out of it Iairly well. I believe that
sometimes even fhe difficulties can be
converted into opportunities and
advantage can be taken of that parti-
cular situation. We are faced just
now with competitive rates and the
trade or cargo that should be availa-
ble in sufficient quantities is not
available to the Indfan flag ships.
They have been trying to compete
with foreign flag ships.

May I, in this context, point out
that there are foreign operators,
there are foreign agents, working in
several ports of this country who are
trying to under-cuf, giving cut-backs,
ana are trying to take the cargo from
the Indian shippers, This is gome
thing which has to be properly en-
quired into and put an end to, so
that the legitimate share in the
Indian cargo is available to the Indian
shipping companies.

Another aspect, to which probab-
ly the Minister may refer to, is that
we are frying to meet the situation
through what is called Transchart.
How is the Transchart functioning?
It has been created 1o help the Indian
shipping companies. May I quote one
instance? Last year, the way in
which Transchart functioned, there
was a bunching of ships. There were
ten cement ships brought to the port
of Bombay which dislocated the whole
port of Bombay because this was the
beginning of the monsoon. If this is
the way, in which Transcharter
is going to help us, then I con’t think
it will be able to serve the purpose
for which it was created. May I ask
the hon  Minister to inquire into the
whole problem and put the Trans-
charts on a proper functioning basis?
In this context, I would like Yo refer
to containerisation. I think, when the
world markets have gone down By 20
to 60 per cent a container vessel costs
nothing less than 40 million dollars
of an appropriate size vessel which is
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required for the foreign trade. It is
possible to buy these containers and
go in for this trade. One reason for
less cargo by Indian ships is under-
cutfing and another reason is that we
are not able to provide the competi-
tive rates. The only way is to go the
whole hog for the container vessels.
If we have enough number of con-
tainer vessels, probably we can pro-
vide reasonable rates andl we can
attract the Indian shippers to these
ships. It is these non-liner fellows
who bave been trying to cut the liner
fellows and the main advantage that
they have is the foreign flag ships in
the form of big container vessels. We
are supposed to carry at least 40 per
cant «f sacaz through the Indian flag
shine. T am told ‘wat jt is varying.
We are told through the Annual Re-
port of the Ministry "t Shipping that -
it might increase. I hope for the best.
Probably, we will be carrying that
part of the trade. What is being done
to see that this is done and there is
no way left for the persons concerned
who are interestea in the trade?
Have we had the legislation which
was required? It was 10 years back,
in the year 1974, that the UN Con-
vention on Code of Conduct for carry-
ing cargo was adopted. Till today,
one has to see as to when this parti-
cular legislation is going to be adopt-
ed by the Governmeniy which is in
Delhi so that the Indian shipping
can reap the harvest of this particular
advantageous convention which has
been passed. I am very sorry to say
that the Government has been sitting
pretty as far as this Convention i3
concerned.

The most hara hit in recession are
the seamen. They are losing jobs. If
1 give the figures for the last five
years the jobs in Bombay have
shrunk by 7000. Now the jobs are
nearly 12,800 for a total number of °
24,000 seamen. It means only one job
for two men, In Calcutta, the situa-
tion is equally bad. There also, 6000
jobs have been lost. Now the jobs
are reduced to less than 3000. ie.
2900, and 9800 seamen are bidding

y  for them. It means ohe job for every _

~
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3% persons. This is the extent of un-
employmenl or the misery that our
unofficial ambassadors to forelgn
lands- are suffering from. All these
years, they have been earning for
- the country foreign exchange, Wost
- of them, nearly 70 per cent or 60
per cent of these people, are em-
ployed on foreign ships. They bring
foreign exchange, When they are in
diffliculty, ang are required to face
hardships, noboay is coming to their
rescue. The ships are sold and the
companies are closed down. Even the
earned benefits are denied to these
seamen. There have been a number
of cases and the Government has
pleaded helplessness., WMay I ask the
Government for ‘wage insurance?
This is another Convention which is
under adoption by the UN unaer
which wages could be insured and
at least the earned benefits could be

made available to this particuiar
category of workers who, as you
know, are in a very bad position

socially also.

Now, I would refer to ancther im-
portant aspect, passenger service.
Mogul Line is catering just now for
passenger services. May T know whoat
is the position of the Konkan Service?
The ships are almost outdated. They
wil] sink at any time to the bottom
of the sea. They need to be replacey.

Not mearly replaced, the services
needs to be strengthened, In pre.
independence days, in the Britjsh

time, we were having service from
Bombay to Bangalore and Bombay to
Saurashtra, that is Jaffrabad. Now,
those services are closed down. Those
amenities or facilities are not availa-
ble. May I request the Government,
particularly the Minister that aiter
this merger, as he said that this is
something which is being done in the
public interest. Here is the publie
interest which may be servea easily?
There are number of persons  who
have to reach Saurashtra from Bom-

bay or Mangalore. By gdin: through .

train, they have _to spend scveral
days. They cannot get reservations

ang they have to face the vagaries of |
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the weather., It would therefore be
in the fitness of the things to davelop
these services in a systematic maauer
so that at least the advantages that
were available some years hack are
made available now.

I am coming to another important
point. That is with regard to ihe
merger of the Mogul Line with the
Shipping Corporation, My friends
have alredy referred to some points
and I do not want to repeat them, I
woula only like to say that the parity
be established, meaning thereby, the
Shipping Corporation of India ser-
vice conditions should be made uni-
formly available to all. There may
be some problems regarding inter se
serniority. I am sure with the give.’
and take between the management
and the unions, this problem also
could be easily solved ana that could
be the approach which shoula be
adopted. I am saying this because IN
am sorry to say that one of the
managements under the same Ministry
is be having in a funny manner. I have
already taken up the matier with the
Minister. Il js the Dredging Corvora-
tion of India. Al itg ships are covered
under the Shipping Articles. There,
in spite of the union hcvuing nearly
90 per cent membershin and having
carried on the negotiations, the
management is now trying to intro-
duce a new union ‘which has not even
5 per cent following. Here, in this
context. I am sure, the Minister
will look info the matfer as he astur-
ed me when he said, as in the pasl,
the negofliations woula be carried on.
I hope the management will “¢ made
to fall in line ang respect ce:tain
basic principles which govern the
healthy industrial relations,

Lasily, I would like to refer 1o
the Scinajas. Whatever my other
friends might have to say. the Scin-
dias, T think. are a symbol of ptide
of India's nationalism. 1t was the
Scindias who came forward and start-
ed the first shipping company. |
have been associatea on the other
side, that is on the workeis’ side,
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We have sevn
all sorts of weathers as far as finan-
cial conditions are concerael.
certainly passing through a bad sput
just now. I am sure with ithe en-
couragement from the Government,
the whole shipping industry, includ-

ing the Scindias should bs able to
come out,
But, Sir, I gm very sorry to say,

in summing up, that the Government
policy has been a policy which is
rudderless, which has ng direction,
which has no jmagination. As I said.
here is an opportunity where we can
go in for container vessels. Later on
the prices will shoot up and we will
not be able to compete, Here is an
opportunity when we have o go for a
strong marketing organisation so that
we can stand  competitively with
foreign ship-owners ang wesd out the
foreign agents who have been operat-
ing under the very nose of many ver-
sons who are concerned with the
running of shipping in thess various
vorts. And I would in this context
also ask the Government to come 10
the rescue of the workers, particu-
larly the seafarers who have been
the victims -of this recession, by
having a certain scheme of insurance
or bank guarantee for these workers.

With these words,
proposal

I welcome the

ot gFH AREw aEw (fER)
STgaTede ST, 9T ard swe ¥
T A F A e B e
FEWE | H fAeeT 98 #AT Agar
a1 fF star 5 gt w@eT 7 Farar @
TR a7 {3371 & @ F7 U freit F0r
F WA § TEY T I ST =7 §
g N AT =rfen fr sy Fudy a1
A1 AR ITF I FAT FH G/ § AR

- faita weamr F 699 wfuw v @ 3§

qME g 20 TIAC §Y, 30 IEZ g,
10 9TAT FN WX ITFT &1 9He, @
TTHE, UF TRES A W @I § F

t
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Iq FAT F AMfeE 99 Srq § A
SHET AT FATH, T 370 777 £ |
TR FT UE qE@r ST g aifay,
FIA T AT F A ¥ AE, wg
Ffagt afs € R I = IE F
A g A I 4 weqfaEy #1 ge-
FRATWAATT | & T FATH
TTETC AT ATEA IR 97 T H G757
M A & OF |

@ A ag g fF osw a=
¥ FEfaai @M, WM FEIE @,
seqfqqt g@q A Adr TR
q9 dF T I I T g AT
afem s TRy G F S ey
& a ACH I AT F O Aqrar
g AR wgdt & fF ogw 3@ awwdl
AT F A R E wE W
A T fare @ & 1 G TR
Wt oF e e s T
aferer a38 g\ ¥ wwgfaar foasy
& S ¥ FTQET FIA arer ATy
g AR foad o Qo § T aw
AT § W v AW T e W)
arEr W A g a7 g 1 afeew
TEEIE FT OHH FLE g S
Fgdl § & gRrd g @aw @
wafad gw oo At W AT Ay §
T ey gt H ¥ A W
FEFR 1 afera SEegE &1 FW
T § S oA ag WA
FE-g8t ] fEamEn,  arFqa}
FATD, Wi ey 6
W¥ qg FEAT AR T A,
FAW T A, FATH FHA T
SRR a9 gEIT IAE gl A -
ZH o 1, g T AT GE A9 N
78 IETHIM e Agr ar | o
6 & A/ mfar av |y § A3
T fador awamil & 4 4@ @A
AT IqH & AW FAW @, JATH

/
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[+ grwRa ATTTE qRA)
FA@ @A AfFw Faw H faam

A Ag AR AT ¥ | WUTET FA A

AT & IF 94T G a9ar 1 Ay
Tafey 37 ot & 6 o9 &
ferr F= Y e gy Je |
a3 E ) owww gAm e
F I FET A I@ERET, A
A ZaX TE-9% @ T A5 E
I FIC ST TG @H T &
SAF BFATT TR WE-O0FA, U HIHA
a7 fadar dar @+ frar wv asar g
98 §7 G997 @9 F §, IT 9T
e & 1 ¥ qwfe am oww aar
T AT AN I F qT RS 8

FOAY IS F I TS 1 9T A HE

FAT T 7 FHT FAT G 3@ AT
9T g won & T S 3% Iu
g9 FH E, ITF sEAlE 9T @F
I gl § IFF AT &
fr @9 FW@ &, TR AE W
g+ frar smar & ar www S SR
ma § 37 X g9 fFar sEr €.
(sgagta) IRt SATRT AT FRT
fF @ foq g3 & WF & W
gaar wT H g & & ar ww ow
WA ANE FAT AW T -

mWF GaiaT &, FWOLY wF @ AT

g g F1 oWE F@T gar & w
SEr 9T g, wga S mMF §
IHF FIC A gITU, ARGl TG QY
TN AW FgH AT § T AL FRI
FAY AN 7 TH I AV T A
araar =rfgar |\ usadfawe  fawre
W & 9§ T AR 99T g@F &}
W AT § @A @@= g W |
AW TET FT qqAT g € F AW
H OAMT ¥T & UF Aifd oOAw0
Tifer 1 gfe gaTEE@T & a1 @R
WO OTEE Y S | @R e
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frdt FFEY &1 wO o H T AT
§ A1 ACE # ag v R oas
ST A B wfoR ¥ oar ¥
Ay fEgar w1 FAr gqEr
o ZET FE AW FOET FA.97
AT 9g q3AT AHCT a7 AgT AT
§qr @9 FAT ¥ FAfFA B FH-
FIfeat 9T AL eqm AEr AT N
AR W T FwfAi AT AW
g7 H ¥ @1 ug ¥ A oagAd
AEIS w1 AT gE-glaar fre WE
agr ga@ gfqur e sdwfei o #v
At vEE oww owew § oAy =
TRETT T W HAgEl & 94
F A orwadr w1 foar Tag FH
fFri M | TEE g SART W
2gd #1 ¥gr fyamr =gy o foew
gw ag 2w A faw fF a=wr
gra daTA  Fifa @ & 98
ST AATATE AT HiT ¥4E W &
OF FMOET FH F AN AAGL &
AT AT a3y g faar fae, T

FI TH 9 WL & graAar Tfgd

™ w=l & g § zq fagas &
guda @ F g & fTaw meer
AfFT o AT WL F I
ST wEE F AT § T Fr-
frm grasfas. da & <@ & g@ER
4 IART AYT g1 A oA g AT TG
o GTO g9dy &1 @ o & oat-
FT @At & At | g T
FOAT FT AT fF ag AT &
g, e " g uf . e &Y
Frofaat & @ g #@ fwar
e fBe o1 A1 |ATET TE gHT
ACER T FfEr &1 gAr g WK
@ g SrEr § 1 AT ;T FITR
FH T W g A gg WY I
® AT &Y & ag frgew wwW @
Fmd AT o faarr fFAT 8 AR

 fawrm ¥ ame Wy wAT WY gARY
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TE AR AR E 3w F e
AET & AT g § A gy
FE FAIA AE W 1 HOET T
F3¢ For wifer 1 oW ER
TTEA H FH GNAqH AT ) w9
T W A9 F AR TH FECAAT H
F6 AMIKARD ZfEdmr AnT )
o9 Fgd § v gmu aftemm
Aiafeezds  T2d WG SEEET R,
garr zfedor qAmEEr 2 AT
AOEY A FFOMFAT XY sgAEAT H
Tw gNT FIAT ATEY | ATRT T
aEEE AEdi q Fndr faEr. #®
qET @ 7oz 1w 5d
qAEr 9% T F, FWEIX§A
Tl o< fagre T AR s A
TOTATET F¥ | TH Wedl F A N/
@ aa fagas &1 AT T §

SHRI B. SATYANARAYAN REDDY
{Andhra Pradesh) : Mr. YVice-
Chairman, Sir, though the scope of
thig Bill, Moghul Line Limifted (Ac-
. -quisition) of Shares Bill, 1984 is very
limited in scope ai the same time, I
would like te cxpress some of my
views at this juncture. I would like
4o know from the hon. Minister. when
this Moghul Line Limited was incurr-
ing loss, why there was a lapse on the
part of the Governmant to come for-
ward with this legislation so lale.

Sir, it has heen stated that the
Governmen{ owns 99135 per cent of
‘the shares of the Mognu! Line Limit-
ed, and the balance 0.35 per cent,
that is, 6,707 shares, is held by pri-
vate individuals institntions both In-
dian and foreign. 1 do not know why
the Government has taken so much
time. when they knew very well that
they could have very easily brought
this under their management. It has
also been stated that the total value
of these 6707 shares is Rs. 6,70,700 at
a face value of Rs. 100 per share.

- ’ i
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Now, this Bill has been brought

forward and 1t is very good and 1
welcome it as it is in the interest of
the nation. In this ccnnection, 1
would glso like to suggest that all such
privale shipping should be naticna-
lised and legislations should &e
brought {orwarqd io ihat effect.

I would also like to point out here
that the major ports in our country
like Bombay, Calcutta and Maairas are
busy, overloaded and congested. At
the same time, there are some minor-
ports. Thrugh  ou may-say that
this comes within the jurisdiction ot
the States, it is the auty of the Gov-
ernment of India to see that all ports
are equally developed. There has
been a demand that the Visakhanat-
nam Port should pe ma.de info a iree
trade zone. I know that this dces
not concern you. ‘This coucerns the
Cemmerce Ministry. W= have bheen
representing to the Commerce Minis-
try. The hon. Minisfer happens to
come from Andhra Pradesh and he
knows the problemns of the Staie. The
State Government had heeun repeatedly
requesting the Goverument of Indija
that the Visakhapatnam port sheuld
be made into a Iree irade zone. There
is also a demand that the minor port
at Kakinada should be developed Into
a major port. As I said earlier, the
mafor ports in India are congested
and busy. And there is no possibi-
lily of expanding these major ports.
Therefore, there is need for develup-
ing minor ports. I mention Kakina-
da as an example. The State Gov-
ernment and the peeple of that urea
have been demanding that the Kaki-
nada Port should. »e develeped intn a
major port. The Government should
examine the vossitility and they
should take effective measures {o sce
that such ports are .developed into
major ports. This is ecspecially im-
portant in view of the fact that India
has got a long roastline. The develop-
ment of such minor ports, as Kakle
nada, into major pnits should be con-

sidered, :
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Here, I would also like to say sume-
and Nico-
bar Islands and the Lakshwadeep Is-
lands, I had been to these islands
I have seen some of the
islands myself.- The main complaint

" of that area is that there are no faci-

lities for the passengers. Once in ‘a
fortnight, one ship goes from Calcutta
to Port Blair or some other port and
also from Madras to Andamaus. I
would request the Minister fo see lhat
people of those places which are far
off from the mainland get all facili-
ties, both in respect of passengers and
cargo. They should not suffer. They
have Deen sending repeated reyuests
—even I have received a represen-
tation from them—that they are not
getting proper cargo facilities from
Calcutta to Andamans, or {fum Mad-
ras port., They want that they should
be alloweq to take cargo some things
from Visakhapatnam port. So these
things should bYe kept in mind and the
difficulties of people who are living in
these islands should be ccnsidered.

At the same time, 1 would like to
draw the attention of the Minister to
one thing more. Of course the Gov-
ernment has decided to merge the
Moghul Line ILimited into the Ship-
ping Corporation of India. That is
good and I have welcomed il. But
at the same time 1@ would like to say,
as Mr. Hukmdeo Narayan Yadav has
said in his speech, that whenever
Government touches anything, it go-
es into loss. Already it has suffered
a loss. That is why you are taking it
over. It is a weleume step. But you
must see to it and take all measures
that this should nut again go into a

loss.
With these wnrds, 1 support this
Bill.
it o1 A FEFAT (AR XIW)

geawreas Y ag Sy fadaw  grar
2 ag g YURW  Huwm &
Fe 2 e @magie & QO A h
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T ¥t HAY GE@IX A Ty
WERY, WIFIT A ATH S ¥ oag
A WA & F@ 2138 20~25
¥ G FT WIwGT 947 THT IHET
Toq v GHG g% a7 2TAT war
A NT FAH H T qrat 1 AfeTwww
ag 7@ grr v fash @ & g
# 0.35 wiawe v @ W E
> FER F g fyeard )
T TR ¥ foey wgrw & 9w
Vg F e # Gafge T &
frg aw@ & @ @ famerd
o€ &1 q% g agy qUA FEAr
¢ AR swg gdimr WA F
AN 8 a8 oY &9 9@ & W4T @y
ft | To Wl g5 atfadt #1 st g%
SgATH AT Y ar ) AfEw g oF
efdds §C Hiw Hw § FR IaE
T € AR QW@ X @wET g
Wy nwfemm w fsu )\ mw
o ag & f¢ fofaer &1 sy wwer
§, T A1 oS ATy &, war-
A I WY wIRe Az OF
T AT FEW F w F ghar &
enfag & mr & Sfva guta
AT ag B oww o
fegeem & @ wwd § we-
fie =Y 2
mﬁqmeﬁ%qra‘r?ﬁa%v
TR w9y &, TR EE W Hfiwr
g, 97 & fqo ol o gt g
mate s w2 oan  faRw
s o faik A qEer @
fRet & amry smar & A faRefr
Stgtst #H agt & grate At S

| A g F AT

-
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qr faRwy w319 Tfgw | sea ol
ag g ¢ B g sgw whaw
WA UFGE 349 AAT JIAT &
ATETT F{ T@ A A€ BATA AT
IE0 HR SIS AT g@r g
wifgr atfe &% mgAT waw #R
AT SIS & FT wF W T
FRA [FENS I & a9 6% |

0 grd S AgEy & qOF
mfet & forw, wm gwm owEW §
Afpa ag Frenaw aaa = @& E
B WCETT SgTat # Sy fam gyt
grft & uwrmifwss a5 S1 gr
¢ a% yifaai #rslr ghend e
Fifgy 3 gfaurd w4t freelt 2
gugwTERer Soft, gw mivatgw  afwfa
F 1T 7 HEWTw A faemre qm)
agt & AT A w1 ag FgAr 4
agr or wufuwir sgArd §

. 3G uTd wgIw & Wy -y £
awx T SgIR Ad fray, afk faas
g @t wn gm S ad §

SOE ] I - A T C O -

g, G TET W ;=L S glewmd
g F W o8 al & @i A
g weet J@ gL gEd A ag
g N wgm wnrda wgraTR
F @Ot # wEwrT ud fadare A9
¥ aelg & N § 78 95@ ar
FAFAT § JAA & ag a7 andfiw
Y ¥ Sy § Wi oy faeww
grar & fouF oform gg gt 2
fediqer fw & G9st gord oW
T AT FT AR FIR FTT & FFT
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a4 #Er ¥ gaar fr oag A e
B WIw § W gHTY fge wgimmm
& grat # AT gFT § AR qTHm
aifs & S1F #r a7 @@ § 9
sgrEt #7 frgor #F qifs gal
FEfedt F1 ogwha I awy W
LS S G 1o O A B
g 3 owaTy faad # gfe
¥ § oy wEAr W@ g fF owwwa
farar &7 mg & amiaE A
frwraa & ity ag7 # sarar wHA1d
AT @y g I e AT
frtar ww fpar At =fg® o
afz feaur 8 w8 fRar 91 awdr
I @I I fau w15 ey
FL FIFT wIgE & fwgw  gAST
A SAT FET g, W & }IF
A AT R AT IR F T 0TE *
fI7 g 7 WRT A ¥AT FT R
g fAt |FEr AT go F EEiaw
R gfeam, feadr =@ | -
At 1 9gi a5 argg & A
geelr § oFgr fx gamifgt @
ge-gfumiama-ad ok w6
faas arfza agife oAl owe
W § T WY T AR guR & gl
TP IFR F F g WEIT &
R Wd g A qem qfw §
WA & SFT WRA ¥ qrge o
AT 98T § TAFT Hox  S==1 FT
@ F1 faat 7 @ aTerw-am
# R 7 ) fmen & fowr A
@ @ A faqr v @ wim @
A g Bar &1 gEd
FWfEA # W =T gl faed
g & gfeund st st faer anfed
T T GHI ST w=S & | 5red
gear & &, wedt ghaud @ wifei
# WA Wy F ghrar @ft qrhed
® T AT q¥IT ITHT I gER

N E FT 1w K OTmoal
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g BT HaF; AQ HATL FEAT | 5F
9 wgw ¥ g wgw TR W™
g E AFer  agfaw@a
grar =gy, fas wefaat
F a7 ool frargg § w5
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SECEE N | ERR B COE k1
f& aws fee gatt wIw Fe
¥ T oFr wfaw wF, e
#3 | gifaaar gredz awafaat g
THAT TTRL H G U ARG 2
W ORI FERT 33 Hie  IAAT
St WATHRT § 9EAT  T4I-9ER A
F g 1 zafaC 3A 37§ AW
1 faar aedr arfge 1 ag ag FW
{ guny FT § & q@ea #wa
T UediaFew #¥ faur & gad
"3 WL gHIY FAT, Hifaq &1
wgfaar g5 &1 2z FFEIIT AIRNR
1 gt wife 100 Whww  @aw
o7 §@CF qUFILF 1 W
w&T & HIT A HIAr AT gRTQ

:"I'Q'l 9

F@ g i
SHRI S. W. DHABE (Maharash-
tra): Mr. Vice-Chairman Sir, this

Bill is very limited in its scope. It
intends to acquire 0.35 per cent of the
total shares of the company held by
private individuals—99.65 per cent
of the shares are held by the Govern-
ment at present. Therefore, this Bill
is brought to make it completely own-
ed by the Government, This company

has been described in the Annual
Report of the Shipping and Trans-
port Ministry, 1983-84 at page 13.

The Moghul Line
authorised capita]l
and paid-up

Limited hag an
of Rs. 25 crores
capital of Rs. 19.01
crores. The Government holds 996
per cent of shares, and the balance
0.4 per cent (6,762 shares) are held
by private individuals and institutions
here and abroat 1 find from the

[ RAJYA SABHA ]
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statement here, contained in the
aims ang objects of the Bill, that

there are 6,707 shares in the handg of
private individuals, as 0.4 per cent
shares of the private individuals.
Therefore. you ars nol acquiring 0.4
per cent shares which still remain in
the hands of private individuals. Here
you have stated 8,707 shares, while in
the Repor. of the Ministry, at page
13, you say 6.762 shares. I would
like to know from the Minister whether
the statement contained in the aims
and objects is totally wrong or the
statement conained in the Annual Re-
port of the Ministry at.page 13 is
wrong, Otherwise, it means—if both
the statements are correct—you are
not acquiring full shares of the private
individuals and still 0.4 per cent shar-
es remain with the private individu-
als. I would like the hon. Minister
to clarify the position.

Further it s stated that the
total revenue of the company during
the 1982-83 amounied to Ks. 3287.37
lakhs. The loss sustained by the
cempany before charging interest am-
ounted to Rs. 1398.59 lakhs as against
gross profit of Rs. 485.64 lakhs in the
previous year. After deducting inter-
est charge of Rs. 502.8! lakhs, the
net loss during the year 1982-83 work-
ed oyt to Rs. 1901.40 lakhs as against
profit of Rs. 36.73 lakhs in the pre-
How could the loss be s0
mountiing as Rs. 1401.40 lakhs 1
1982-83, when in 1981-82 there was a
profit of Rs. 36.73 lakhs? That
means there is something wrong defi-
nitely with the management,

It is also stated in the Report that
the Company operates services for
the carriage of passengers on the
Indian Coast. pilgrims to Jeddah and
cargo on the Indian Coast{ as well as
to foreign countries. The Company
owns 19 ships. Therefore, it is not
only a passenger service but also a car-
go service. I would like to request the
Minister that when the Ministry in
taking over this company with na-
tionalisation  there is a great respen-
stbiltty on the Ministry to see that
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there is effective gervice that both
the cargo service and the
service are improved.
ger service is very important from
the Bombay Port not only to Goa,
Ratnagiri and ofher minor ports
but aiso to Saurashira, as my Iriend
has said, and therzfore I take this
opportunity to ra2quest the Minister
fo take nnmediate cteps to 1mprove
the services so that it becomes profi-
table. It is really surprising to fird
that the loss in one year was se colo-
sal. The reasons given is that it is
due to recession. That is the general
ohservation in the Report.

The passen-

The second question which 1 want
to put to the Minister is about ad hoc
employment, Ad huc employment isa
greal slur on the employment policy
of the Government. You want to run
ithe Shipping Corporation of India as
a prestiglous industry. In this indutry
there should be no ad hor employment.
Even if here is ad hnoc employment
in the Moghul Lines Limited, I take
this opportunity to request you to
see that it is regularised. Withou! re-
gular employment, without job securi-
ty, services will not improve.

Two other points I want to suggest.
Coming from Manarashtra, 1 find that
at page 4 of the Report there is a
mention of the Nhava Sheva Port.
This Port is very essential for remov-
ing the congestion at the Bombay
Port. The work on this project has
to go on for a long time. Two months
back there was an agitation by the
peasants in Maharashira to get a rea-
sonable price for their land:s at which
have been acquired, and the settle-
ment has now faken place. I wculd
like to know from the Ministry whe-
ther the lands have heen fully acquir-
ed and when the work is going tobe
started. The project was, in fact,
started abou! a few years back. And
I find from the Report of the Mins-
try that the estimated cost of the Nhava
Sheva Port having three container
berths, two bulk cargo berths and one
service berth, with a tolal length of
1392 metres. has been sanctioned in

passenger
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Sepiember, 1983 ot an estimated cost
of Rs. 506 crores. I would there-
fore like to know from the Minister
whether it is going to be .completed.
whether a time-bound programme has
been chalked out by the Ministry,
because the complzdon date is 51.12.87.
We are in 1984. Four years have
already passed since the Nhava Shava
Project was contemplated. I would,
therefore, like to know, this. This is
a very imperiant project in my Stale.,
And to remove congestion in the
Bombay Por!., this project is very es-
sential.
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Lastly. Sir. I want to knew this
from the Minister. I do not find any-
where in the Report the ships lost due
lo the Iran-Iraqg War. A reply was
given on the 4th day of May. 1984 to
unstarred question Ne. 823 by myself,
Shri Vishvajit Prithvijit Singh and
Shri Suresh Kalm-di. The questinn
was abou!l the number of Indian ships
lost or destroyed during the Iran-
Iraq War. The number is very big.
It has heen stated in reply to part (a)
that due to the Iran-Iraq War eight
ships. had been heldup, damaged or
destroyea and the sailing vessel®
destroyed held up or damaged’
were about 25. And one of the ships
mentioned at h(6) is the ‘}M.V. ARCH-
ANA” of the Shinping Corporalion of
India, I would like to know from
the Ministry why this is nowhere
mentioned in the Report for 1983-84.
how many ships we have lost in
the Shipping Corporotisn of India
apart from those of private companies.
What gsteps are we taking even now
for protection of the ships or vessels
which are being used by the Shipping
Corporation of India. War is going on
there and in Lebanon and other plac-

es. Qur ships should not be affect-
ed.

With thie. T support the BillL

THE VICE-CHAIRMAN
SYEFD RAHMAT ALD: Now
by hon Minister
Transpeort )

(SHRT
reply
of Shipping and

-



” several years.

. mission, Mr. Md.
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SHRI K. VIJAYA BHASKARA
REDDY: Sir, I must thank the hon.
Members who took part ir the debate.
They have all supported this measure.
As the hon. Members have said, it is
just a formality that we should fulfill
before it is merged with the’Shipping
Corporation of India. It has been dec-
ided to merge with the Shipping Cor-
poration because the Mogul Line Ltd.
has been incurring lasses for the last
There were nominal
profits in 1980-31 and 198]1-82 That
was only nominal, We tried to impro-
ve it without gelfing it merged. But
it is not possible. First of all, in
1977 the Cabinet - Sub-Committee
suggested that it was better
that we should merge it with the
Shipping Corporation of India. ILater
on, under- the chairmanship of the
present Member of the Planning Com-
Fazal, an expert
commitiee was appointed. That com-
mittee went into details, and in 1980
it suggested that it should be merged
When we started the process of merg-
ing, it was felt by the legal experis
that these small number of shares
over 6707 owned by 120 individuals
or companies, should be acquired.

" Sir, we tried to go to those individuals

.

and tried to purchase these shares but
it was not possible and so the legisla-
tion had to be enacted.

SHRI S. W. DHABE. But the num-
ber is different. It is given as 6762.

SHRI K. VIJAYA BHASKARA
REDDY: 1 heard you. They are about
0.4 per cent shares. According to the
latest figures, there may be some lacu-
na but this can be rectified later on.
The number of shares is 6707. The dis-
crepancy in the figures between 6762
and 6707 is due to purchase of some of
these shares through negotiations by
the Mogul Line Limited. All the
remaining shares 6707 are now being
acquired. The individual sharehold-
the country was again divided into
linguistic States. In a State like An-
dhra Pradesh., the Chairman alsol
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Sir, as I have mentioned earlier, .

the present position of Moghul Line
Ltd is that it has incurred heavy los
ses for several years and its net work
is' about minus Hs. 20 crores. It has
to be merged so that jt can be improv-
ed. The Shipping Corporation of India
is one of our prestigious lines. We
have built up this line after indepen-
ce and merging of Mogul Line with

Shipping  Corporation  perhaps will
improve the shipping needs of the
nation. Mogul line has been perfor-

ming some of the important functions
till now such as Haj Service, Kon-
kan Service, Coastal cargo service,
Bombay-Red Sea Cargo service and -
the overseas tramp service. We hope
that after the merger of Mogul Line
with Shipping Curporation we will
be able to cater to the needs of the
country.

Sir, before this, a high powered
committee was nppointed 1o go into
the future functioning of the Shipping
Corporation and also the merger of
the cadres of services. The Com-
mittee has discussed with various la-
bour leaders and all ccncerned with
it.  They have also submitted to
the Government a report as to how it
should pe merged. It was brought to
my nolice in the other House also by
some of the labour leaders that the
labour leaders were not consulted. I
have assureg in the other house that
if the labour leaders were not consul-
ted, at this stage also we will consult
them,

We will not do anything without
taking into consideration the epi-
nion of the labour leaders. The lat«
est report is that the labour leaders
and the management have come to a
decision about the merger and there
should not be any difficulty. If any
difficulty arises it can be solved. Af-
ter all, Sir, when the country was
partitioned we had to snlve the prob-
lem of the services and later on also
the country was again divided into
linguistic Statar "n a State like Am-
ahra Pradesh, the Chairman also °
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knows that 4 to 5 Slates services had
to be merged. !

SHRT B, SATYANARAYAN RED-
DY: Formation of the Stales. SHRI K.
VIAY A BHASKARA REDDY:
Yes, when the State was formed with
people coming from different Stales you
know how many types of services had
to be merged all over the country. This
problem was solved. After we are
merging two similar  shipping com-
panies the problem should not be so
diffizult. It will be solved to the satis-
faction of everybody. After all, Mogul
Line is a small concern and the Ship-
ping Corporation is one of the biggest
lines in the world and the employmient
opportunities of the Mogul Lines will
certainly improve after merger, We
hope that performance of the company

. will also improve not only on the

workers’ side but on the management
side also. We have thoroughly gone
deep into the matter. We have studiea
the whole issue. The amalgamated
company will have three profit centres,
viz.., the liner service. the bulk carri-
ers, tanker service ang coastal and
passenger services. each headed by
Joint Managing Director and 3 service
divisions. wviz. finance, {echnical ser-
vice and personnel and administration,
each headed by an Executive Director.
The proposea merger would enable
better management of the public sec-
tor tonnage by avoiding overlapping.
development of uniform specifica-
tions, improvement in the
quality of service ana reor-
ganisation of the managerial
set up. We have already gone into
the matter anq we have already taken
somo gteps. Once this formality is
over. we will be gble to put through
all these things so that we zan improve
the Shipping Corporation and make it
a profitable undertaking in future.

5 ph.

We tried to get at the shareholders.
We were not able to get at them, The
share value today is negligible; nobody
buys {hat in the market. That is why
we have fixed a nominal rate of ten
rupees. We will try to acquire it. Tt
is not going to cost the Government

-
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anything \except payment of a small
sum, ‘

The future of the shipping ihdustry
is a big problem. Taking this oppor-
tunity, hon. Members have mentionea a
number of things about the shipping
industry. One fact that has to be borne
in mind is the recession that the ship-
ping industry as a whole is passing
through in the country, and not only
in the country, but in the whole world.
It is one of the worst recessions ever
known in history, recession for 6 years
in the last 8 years. Perhaps it has never
occurreq before. This recession, this
vicious circle is a thing which they
have to live with-—two years of reces-
sion and four good years. But it is
very unfortunate that out of eight
years, there was recession for six
years. A number of houses which were
in the business for centuries have laid
off, And I must say that the shipping
industry in India has faced it boldly.
Only now, after five or six years, some
of the companies like Scindias which
are historically, emotionally, connected
with the shipping jndustry in the coun-
try, are really in a lot of difficulties.
Even in this gifficulty, the Government
is trying to help them. We have an-
nounced last year a moratorium on
loans anq interest, rescheduling of
loans and interest and also about the
debt equity ratio and all that. We are
considering to do something thig vear:
and next year.

Taking advantage of this, we will
have to modernise the fleet. We have
not till now concentrated on the con-
tainerisation. The future of the ship-
ping industry is going to be mainly
dependent on containerisation. We are
modernising our ports. All the major
ports in the country are being moder-
nised to tackle the containerisation of
the future. The shipping companies
also must take this opportunity to
build up vessels of the container type
and not the ol vessels which they
have now. This is a very important
thing it we have to survive the com-
petition that is there in the world. Even
last year our performance has improv-
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ed. Our shipping industry has carriea
about 40 per cent—I do not have the
exact figures now. But last year’s
performance was good. But all the
same, there is undercutting by the
foreign lines which go this way. When
they go back, leaving.the goods in our
country, they undercuy the rates. and
that has affecteq our shipping indus-
iry. For this, we have been trying, as
Dr. Shanti Patel said, for the UN code
which will ensure that 40 per cent of
the import and export will be in our
bottoms. We are going to come before
Parliament very soon—perhaps in the
next session it will come—and we are
going to aaopt it. If we adopt that,
we wil} be entitled for 40 per cent of
the goods to be carried. The Govern-
menti is also very serious about it and
we wil] come before the House as early
as possible.

Sir. hon. Members have mentioned
that there are no repair facilities, Re-
cently, hon, Members will be aware,
in Bombay Escorls have got a dry dock
and in Madras also very soon Ssome-
body is going to have a dry dock. In
future also, the Government will en-
courage setting up of repair facilities.
If anybody comes forward, we are pre-
pared to encourage. The present pas-
senger facilities are not satisfactory
because most of our ships are ouldated
and old and the condition of MLL
which is handling them is very difficult
and naturally it is very difficult to re-
place them. Once it is merged,
then we can think of placing osyders
for good ships so that better passenger
facilities can be provided. For Haj ser-
vice there is only one ship which is
good. The other ship Noorjahan, is
going to be scrapped. Akbar is the
only ship available. But even in Akbar
people are complaining that the facili-
ties are not modern. As I saig, once
merger takes place, we can think of
providing better amenities. As regards
Andamans and - Laccadives we have
very little to do with them., We only
give technical service and personnel to
operate the ships. The ships are to he
purchaség by the Andaman Nicobar
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Administration. It is the Home Minis-
try that has to do it. Even then, the
honourable Member from Lok Sabha
was saying that it has to be improved.
I have been trying to sit together and
sort out gll these things insteaa of de-
pending on correspondence, Very soon
I will be visiting Andamans. I shall
ask the Shipping Corporation of India
managers also to be there. All of us
can st together ang decide what can
be done. One of the ships there is
also in a very baq shape. It needs to
be replaced. From the time we place
orders, the delivery will take two years
or three years if they are to be built
in foreign yards. We shall take a final
decision and place orders at the
earliest,

Dr. Shanti Patel mentioned about {hé
bunching of cement ships last year. It
is not the defect of TRANSCHART.
Unfortunately, as per the agreement
the entire cement had to be delivered
before March naturally all the ships
came before March and there was a
slight bunching. But that ‘was also
sorteq out in a week. It is not the
defect of TRANSCHART. It is the end
of the agreement, So naturally every-
body rushed to get the ships and that
is why it happened so. I have saia
that the UN Code is going to e
adopted and I am coming pefore the
House.

As regards the seafarers’ problem, it
is a serious problem. There are nearly
7000 in Bombay and 6000 in Calcutta
who are jobless. It is a fact. I had
a meeting with all the ¢oncerned labour
leaders and I am trying to sort out
whether any reaistribution is possible
in the jobs available to the people on
the roster., But because of this un-
employment we have stopped furlher
training in Visakhapatnam, Bomhay
and other pl}aces till this unemloyment
problem is cleared. Bombay is slightly
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better compared to Calcutta. Calcutta
is not good. The foreign shipowners
normally are preferring Bombay people
to Calcutta people. Then we have also
a problem with the Andaman service
in Calcutts because of some agreement
which they have reached and the Ship-
ping Corporation has gone to ihe court
ang got a stay. Legally they are en-
titled to go to the court and get a stay.
We just cannot ask them not to wuse
the facility which is available.  And
that shoula not irk the labour. They
must have patience to wait for the
judgment of the court, This has also
"been brought to my notice. And I
have told the labour leaders that I
will look jnto it. Then, the honour-
able Mr. Satyanaracyan Reddy said that
there is no possibility ol expendin
major ports or developing new ports.
It is not a correct statement . . .

SHRI B. SATYANARAYAN REDDY:
I said minor ports like Kakinada. . .

SHRI K. VIJAYA BHASKARA
REDDY: All the major ports were ex-
panding. We are expanding and we
are moaernising them. One Hon’bie
Member said that in Madras it takes
from 8 to 10 days to unload vsassels.
This is not correct. The Madras Con-
tainer Handling Station which was
inaugurated a few months back is vne
of the mos{ modern in the world. Be-
cause of that Madras s going to att-
ract lot of big ships of the size of even
1,50,000 DWT. The draft position has
also improved.

Bombay needs another port because
that js the heart of trade in our coun-
tfry. Ana it is the closest to Suez
Canal.

We are trying to improve and moder-
nise all the major ports and we are
thinking of improving other porfs also.
Everything depends on the resources
we have. Seventh Plan is being for-
mulated and Working Groups have

been set up.

J
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Let us see what we can 40 to Kaki-
nada. If you look at the performance
of Kakinada it is about 40 per cent
of Vizag. This fact is very much in
my mind. It is difficull to ignore such
a beautiful harbour. But I cannol give
any assurance because it depends on
the resources position.

SHRI PARVATHANENI UPENDRA
(Andhra Pradesh): Only Rs. 52 crores
are required.

SHRI K. VIJAYA BHASKARA
REDDY:. We have lo lbok at things in
the national perspective.

SHRI S. W. DHABE:
Nhava Sheva port?

Wwhat abhout

SHRI K. VIJAYA BHASKARA
REDDY: 1 have mentioned n the re-
port that it wil] be over in 1987 You
are perhaps aware that the sanction
came only in 1983. Already we have
calleq for tenders. Very soon the work
wil] start and it is a time-boung pro-

gramme and we will stick {o the
schedule that we have announced.
There is, therefore, going to he no
delay,

Sir, this is only a small amendment.
But since Hon’ble Membexs have made
many points, I have answered them.
I am grateful to them for giving so
many suggestions. 1 appeal to the
House to pass the Bill,

THE VICE-CHAIRMAN (SHRI
SYED RAHMAT ALI): The question
is:

“That the Bill to provide, in the
public interest, for the acquisition
of certain shares of the Mogul Line
Limited in order to serve better the
shipping needs of the nation and for
matters connecteq therewith or inci-
dental thereto, as passed by the Lok’
-Sabha, be taken into consideration.”

The motion was adopted.
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Dunes of Excise

THE VICE-CHAIRMAN ’ (SHBI
SYED RAHMAT ALI): Now W€ “.nll
take up <lause by clause consideration

of the Bill. ,

Clause 2 to 8 were qdded to the
Bill.

Clause 1 the Enacting Formula, and the
Title were added to the Bill.

SHRI K. VIJAYA BHASKARA
REDDY:; Sir, I move:
o “That the Bill be passed”

"The queionwst as utandpthe
was adopted.

-

A

N

* 'y, THE UNION DUTIES OF EX-
CISE  (DISTRIBUTION) AMEND-
MENT BILL, 1984

I THE ADDITIONAL DUTIES OF
EXCISE (GOODS OF SPECIAL IM-
PORTANCE); AMENDMENT BILL,

1984.

III. THE UNION DUTIES OF EX-
CISE (ELECTRICITY)  DISTRIBU-
TION (AMENDMENT) BILL, 1984.

1V. THE ESTATE DUTY (DISTRI-
BUTION) AMENDMENT BILL, 1984

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI 8. M.

KRISHNA): Sir. I move:

“That the Bill {0 amend the Union
Duties of Excise (Distributicn) Act,
1979, as passed by the Lok Sabha,
be taken into consideration.”

-Sir. 1 also move:

“Thai ‘the Bill further to amend
the Additional Duties of Excise
(Goods of Special Importance) Act,
1957 as passed by the Lok Sabha,
be taken into consideration.

Sir, 1 also move:

“That the Bill to amend to Union
Duties of Excise (Electricity) Dis-
tribution Act, 1930. as passed by the
Lok Sabha, be iaken into considera-
tion.”

rhe Union of Estate [ RAIYA SABHA }  (Distribution) Amend- 412

ment Bill, 1984
Sir, ‘I also move:

“That the Bill {0 amend ine mstate
Duty (Distribution) Act, 1962, as
passed by the Lok Sabha, be taken
into consideration.”

Sir, the honourable Members  are
aware that the Finance Commission is
required to make recommendativans fo
the President under article 280 of the
Constitution in regard to taxes anad
duties which are to “e shared with the
States and the inter se distribution
among the States of the share of the
Stales.

The four Bills which [ have moved
today arise out of the recommendations
of the Eighth Finance Commigsion
made in its interim Report for the vear
1084-85, The Report, alongwith the
Memorandum on acticn taken thereon
was laid on the Table of the House on
the 9th December 1983, as required
under article 281 of the Ccnstitution.
In its interim Report, the Eight Fin-
ance Commission has inter alia 1ecom-
mended that the existing arrange-
ments in regard lo distribuviion of the
Union Excise Dutjes and Estate Du-
ties on property other than agricul~
tural lands may be continued in

1984-85 subject to such modifications -

as may be required in the final Re~ °
port.

The final Report of the Commission
was- submitted to the Presiert on .ihe
30th April 1984 and it will také some
time to process the recommendatiops
in that Report and lay it on the
Table c¢f the House alongwith the
Memorandum on action laken thereon.
This will he possible only in the next
session of Parliament_ In the mezntime,
the first instalment for the current
year of the share of States in the Un-
ion Excise Duties is to be paid in the
month of May. Hénce the neea for
these legislation. At this stage Sir’T
do not wish to dwell at length on
these Bills as no new principles are

- being introduced and the objective 1S

only to continue the existing arrange-
ment pending decisions on the recom-



